HIGH COURT OF CHHATTISGARE, BILASPUR

. ENDORSEMENT ' S
Endt No._ { {25 /Rules/2025 ‘Bilaspu, dated_2 3 ’ 04/ 2%

] Copy of Chhattisgath Gazette dated 19/04/2025 & 21/04/2025 related to i) Chhattisgarh eSakshya Management

Rules, 2025, ii) Chhattisgarh Electronic Processes {Issuance, Service and Execution} Rales, 2825, iif) Guridelines for
. Copnraunity Services and iv) The High Court and District Judiciary of the State of Chhattisgarh for the use of
Electronic Communication.and Audio-Video Electronic Means Rules (Nyaya Shrud), 2025 be forwarded to :-

1. Joint Registrar-cum-PP.S. to Hon'ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of his .
* Lordship. ’ frown : T
2. Private Secretary to Hon'ble Mr, Justice Sanjay K. Agrawal, High Court of Chhagisgarh, Bilaspur for information of his
Lordship. )
3. Private Secretary to Hon’ble Mr. Justice Sanjay 5. Agrawal, High Court of Chhattisgarh, Bilaspor for information of his
‘Lordship.
4, Private Secratary to Hon'ble Mz justice Parth Prateem Sahu, High Court of Chhattisgarh, Bitaspur for information of his
Lordship.
5. Private Secretary to Hon’ble Mis, Justice Rajani Diibey, High Court of Chhattisgarh, Bilaspur for information of her
Ladyship. . )
6, Private Secretary to Hon’ble Mr. Justice Nayendra Kvmar Vyas, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. ‘ ]
7. Private Secretary to Hon'ble Mr Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of kis Lordship. . :
8. Private Secretary to Hon’ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhatiisgarh, Bilaspur for information of
’ bis Lordship. ]
9, Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. '
10. Private Secretary to Hon’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for information of
his Lordship. - ' ’
11, Private Secretary to Hon'ble Mz, Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for information of
his Lordship.
12. Private Secretary to Hon'ble Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bifaspur for information of
his Lordship.
13. Private Secretary to Hon’ble Mr. Justice Ravindra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. ]
14, Private Secretary to Hon'ble Mr Justice Arvind Kumar Verma, High Court of Chhattisgarh, Bilaspur for information of
his Loxdship. -
15. Private Secretary to' Hon’ble Mr. Justice Bibhu Datta Gurn, High Court of Chhattisgarh, Bilaspur for information of his
. Lordship. . ’
i6. Private Secretary to Hon’ble M. Justice Amitendra Kishore Prasad, High Court of Chhattisgarh, Bilaspur for information
of his Lordship.
17, Private Secretary to the Registrar General, High Court of Chhattisgarh, Bilaspur- for information.
18. Steno to Registrar (Vigilance and I&F/ Judicial/ S&A Cell/ Computerization) High Court of Chhattisgarh, Bilaspur for -
information. B
19. Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.
20 Principal Secretary, Law & Legislative Affairs Department, Government of Chhatfisgerh, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh}.
21 Advocate General, High Court of Chhattisgarh, Bilaspur for information.
22. Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information.
23, President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information.
24, The Principal District & Sessions Judge, Bastar at Jagdalpw/ Bitaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/ Dakshin

Bastar at Daritewdra/ Janjgir-Champa/ Dhamtayi/ Korba/ Mahasarmond/ Kebirdham{Kawardha)/ Uttar Bastar (Kanker)
/Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surafpur/ Sarguja at Ambikapus/ Baloda-Bagay/ Mungeli/
Balrampur at Ramapujganj for information. ' ‘

25. The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Darg/ Raigarh/ Raipur/ Rajnandgaon/ Janjgir- )
Charopa/ Dhamtarl/ Korba/ Mahasamund/ Kabirdbam (Kawardha)/ Uttar Bastar (Kanker)/ Koriya (Bailamthpury
Jashpu/ Balod/ Bemetara/ Kondagaon/ Swrajpur/ Sargwja at Ambikapux/ Baloda-Bazer/ MiRgell Dantewsdd for

information. .

26. Commercial Court, Sector-19, Kotara Bhantha, Naya Raipu, C.G. 492101 for information.

27. The Presideat, Chhattisgarh State Industrial Court, Near. Ghadi Chewk, Rajpur with a request to circulate att the
Presiding Officers of the Labour Coirts for information.. .

" 28. Registrar Ministerial (C.5.J.A/Vigiiance and 1&F}, High Court of Chhattisgarh, Bilaspur for information.

2. Additional Regiswer (Judicial/ D E.&E/ HGLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.

0. A1l Joint Registrar, High Court of Chhattisgark, Bilaspur for information.

3L Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of Chhattisgarh
for information.

32. All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.

33. Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for infozmation.

34, All Deputy Regismar, High Court of Chhattisgarh, Bilaspur for information. R

35. " Library, High Court of Chhattisgarh, Bilaspur for information.

36. Court Manager, High Court of Chihetisgarh, Bilaspur for infarmatgion. :

a7 Tn-Charge, NIC High Comt Computer Cell, High Court of Chhattisgarh, Bilaspur with a direction to vpload in the

official web-site of this High Court.

~
baue
(K. Vinod Kujux)
Registrar General
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Nava Raipur Atal Nagar, the 19th April 2025
NOTIFICATION

No.. ES"[E}/jZSS/ZOZSHOMESECTlON—“The Governor of Chhattisgarh is pleased to make the
following rules under the Bharatiya Nagarik Suraksha Sanhita, 2023 (No. 46 of 2023), after consultation with
the High Court of Chhattisgarh, namely:-

RULES

1. Short title and commencement— (1) These rules may be called the Chhattisgarh eSakshya
Management Rules, 2025,
(2) They shall coma into force from the date of their publication in the Official Gazette.

2.+ - Definitions.~ (1) In these rules, unless the context otherwise requires, -

(a) "CCTNS" means Crime and Criminal Tracking Network and Systems, a system software used by
the Police for the collection of data and execution of instructions;



Tt T T, Tei 19 SR 2028 712 (1)

(b) "CIS" means Case Information System, a system software used by the District Judiciary and High
Courts for the collection of data and execution of instructions;

(c) "eSign" means authentication of any electronic record by a subscriber or court, by means of the
electronic technigue specified in the Second Schedule of the Information Technology <Act, 2000
{No. 21 of 2000) and includes digital signature. Also, when a process or report generated in
electronic form is awthenticated by means of electronic signature, it shall be deemed to be
authenticated by signature of the person who affixed the electronic signature;

(d) "High Court” means the High Court of Chhattisgarh;

{e) ™ICJS" shall mean Inter-operable Criminal Justice System, a sofiware presently in operation for
transfer of information among various pillars of criminal justice system, which includes
investigating agencies, courts, correctional homes, forensic laboratories, prosecution; and any
other stakeholder as notified by the Central Government;

(f) “Investigating Officer" means any police officer or any other person authorized by a competent
authority or empowered to undertake investigation for any offence;

(g) “Sakshya" means any evidence collected/recorded as a document through eSakshya Mobile
Application. Sakshya consists of video recording(s), photograph(s), photograph(s) of witness(s)
and photograph of the investigating/recording officer. All evidence recorded throngh eSakshya
Mabile Application shall generate a secure packet of the event (hereinafter referred to as
"eSakshya Packet") with a unique ID called SID, a unique 16 digit ID (SID) with opening, closing
time stamp and geo-location. Each SID and its contents will have unique hash value to ensure
integrity. Sakshya will be stored in immutable storage;

(h) "Samhita" means the, Bharatiya Nagarik Suraksha Sanhita, 2023 (No, 46 of 2023).

(2) Waords and expressions used, but not defined in these rules shall have the same meaning as assigned
to them in the Bharatiya Nagarik Suraksha Sanhita, 2023 (No. 46 of 2023); the Bharatiya Nyaya
Sarhita, 2023 (No. 45 of 2023); the. Bharatiya Sakshya Adhiniyam, 2023, (No. 47 of 2023) and the
Information Technology Act, 2000 (No. 21 of 2000).

Every Investigating Officer shall record all video and photo evidence as required under Section 105, 173,
176, 180, 185, and 497 of the Sanhita through the eSakshya Mobile Application.

Investigating Officer shall generate a certificate contained in Section 63(4) (c) of Part A of Schedule of the
Bharatiya Sakshya Adhiniyam, 2023 (No. 47 of 2023) through the eSakshya Mobile Application. All
Certificates will be eSigned.

Investigating Officer shall link SID with the concerned FIR number/GD number generated through
CCTNS.

The Sakshya uploaded to immutable storage shali be construed to be forwarded to Magistrate as required
under Section 105 and 185 of the Sanhita.

The courts can view and manage all Sakshya concerning to their jwisdiction in the CIS
application/Sakshya portal on ICJS.

Theé catift miay permit sharing of Sakshya with accused aud e viclim (if represented by an advoeate) as
per the provisions under Section 230 of the Sanhita,

eSakshya packet will be archived after compietion of trial and will be moved to Archival mode.
Nothing in these rules shall be deemed to limit the power of the Courts to view the Sakshya by the Court.

. These rules shall be in addition to, not in derogation of any other law or rules for time being in force for
accepting and managing Sakshya by the Court in terms of the provisions of Bharatiya Sakshya Adhiniyam,
2023 (No. 47 of 2023).

By order and in the name of the Governor of Chhattisgarh,
ABHISHEK AGRAWAL, Deputy Secretary.
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